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1./ 20.12.95. 	 Honble Mr. N. Sihu, 1ember (t) 

t the request of Shri. M.P. Dixit, the 1erned 

- 	counsel for the applicdnt, list this case on: 29.1 .96 for 

I 
drnission. 

/cs/ 	 (N. 5hu,) 

liember (.i) 

Hon'ble Mr. K.D.saha, Member(*) 

Adjourned to 24.01.1996 at the requ.st  

f the learned cousel for the applicant. 

aha). 
Ivlenber(A) 

Hon'ble Mr. N. Sahu, Member. () 

Adjourned to 19.2.1996 for adjssion 

(N.Sahu ) 
Mrnber (A) 
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Hón'ble fir. K.0.Saha, Ilember () 

Heard learned counsel for the applicant.The applicant 

herein Culam Rashool Khan was initially appointed on 

- 	 : 	 - 

2.2.1950 on the N.E. Railway,whe superannuated on 30.11 .198B 

fl - 
while workinc as 	.S.M, N.E. Rly, .Rajwari.It is submi ted 

that a charre-sheet was issued for initiation of 

on 28.11.85 and he applicant superannuated when 

the disciplinary procee.dints was pendin . It appears that 

discplinary proceedings was conclil-ded and no penalty was 

imposed upon the applicant by order dated 7.2.89 as at 

nnexure 4/3. Itappears that the applicant had been 

submittinc a number of repreentatjonsto the various 

authorities for payment of his oratuity, pension, leave 

encashment, fixatior of pay and other related issueSfr  The 

submission is that •his orievances have not been redressed 

so farand he is art 	*iold man and is havinc 	lots of 

problems because of non-payment of his settlement dues fully. 

The learned counsel for the applicant submits that the 

applicant has been oranted provisional pension by the 

respondentRly'.It is submitted that the respondent's'be 

directed to look into the okievanceof the applicant and-6  



redress them, atan early date. 

2. 	Considering the submis on$dnd also after oinn throuoh 

the averments on record, I am of the view t at the matter 

can be disposed of by Qivino. a direction to the DR.I1, N.E. 

Rly. Varansi to look into the orievances of the applicant 

and pass9a'PPrOPri3te order in accordance with law. 

Accordingly, I hereby direct that the appli ant should niVe 

a fresh representation to the DRl1 N.E Rly , Varansi 

brinoi•nc out his specific orievances within two weiks 
- 	 ' 	 '-.-• 	' 	'- 	- 	, 	- 

on receipt of this order. and on repeipt 'of that reprOsentatior 
- 	,-- 	 -• 

- the DRM, N.E. Hly.,. Varansi , (Respondent Ni. 2) shall 

cogsider and, dispose of th.e same by a speaknfl and reasoned 

order •,, if aecessary, by nivinq personal he ring to. the

appl.icnt within three months. 
C 	 - 

with this, observation, t'his case is disposed of. 


